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ORDER(ORAL)

Applicant is claiming temporary status/

regulansation for servioe rendered by him. The facts as

alleged in brief are that the applicant was appointed as

casual labourer as Attendant in 1338 and stated to be

working with the respondents till date. The applicant

had earlier approached this Tribunal for regularisation

of his services vide order dated 5.3,2002 in OA 503/02,

diiecuing the respondents to consider the representation#

wi Lfi is dppi iodi iL> diid )jd&<5 d reasoned and speaking order

eiXiJ*3ui L. IvjUo 1 y wi uhin 3 psriod of two month^s f rom the date

of receipt of a copy of this order. In pursuance of the

same, respondents have passed an order dated 23.5.2002

L^sdl Miy wiuii the application# for regularisation
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~ "of- th© ssrvicss cf "ths 3ppl leant, rssponcisnts had rsplisd
to the same

/vide ordsr dated 23.5.2002. Relevant portion of that
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Therefore, in view of the above stated
9Uidslines the repuest of Smt. Birmati for
rsyU1ar1 sat1 on of her services cannot be
acceded to in the CoiTimunity Poly tech inc
however, resardiny 8 pernianent posts of
attendant—cum—Chawk 1 dars, recruitment 'would
bee dons by the Go'vt. of NCT of Delhi on the

r s of RR f 1 nal 1 sed and as and 'when NOC
from concerned department is received. As
regards payment of remuneration, she will be
entitled to payment of remuneration in
accordance 'with the guidslinss issued by
Ni in istr y of Human Resources De'vslopment for
the scheme of Community Polytechnic. She may
be paid her rem'uneration accordingly 'v^'ithin
s 'week from the date of issue of this order.

2. The applicant ncvv seekS a direction to the

respondents K'the effect that as and 'when the respondents

proposed to fill up the vacancies, his name also be

considered. Keeping in 'vie'w this pra'yer of the

appl leant, I think this OA can be disposed of 'with a

direction to the respondents that 'vvhens'ver respondents

intend to fill up permanent post of Attendant or

Cho'vvkidar, they shal 1 also consider the case of the

applicant in accordance 'with the Recruitment Rules in

odsej dpp I 1 oSiit applie§ for the same. He is not entitled

to any other relief.

OA iQ aooOi uiiiyly disposed of 'vvith the abo've

obser'vation. No costs.

(Kiildip Singh)
Membe r(J)

/ U ̂  /

/ r^u/




